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Open Offer (“Offer”) for acquisition of upto 2,46,88,352 (Two crore forty six lacs eighty eight thousand three
hundred fifty twa) fully paid up equity shares of face value of ¥ 1 each (“equity shares”), representing 26% of the
total emerging voting share capital of Frontier Informatics Limited (“Target Company”) by Ramarao
Atchuta Mullapudi (*Acquirer) together with Harika Vardhani Mullapudi, as person acting in concert with the
acquirer (PAC)

This OPS is being issued by Saffron Capital Advisors Private Limited, the manager to the offer (“Manager™), for
and on behalf of the Acquirer and PAC in compliance with reguiation 3(2) read with reguiations 13(4), 14{3) and
15i2) of the SEBI (SAST) Requlations, pursuant to the public announcement in relation to this open offer (“PA")
filed with BSE Limited ("BSE") (“Stock Exchange”) on September 05, 2019 and sent to the Target Company at its
registered office on September 06, 20015 . The PA was filed with the Securities and Exchange Board of India
[“SEBI™) on September 06, 2015,

For the purpose of this DPS, the following terms have the meaning assigned to them herain below:
“Board of Directors” means the board of diractors of tha Target Company.

“Emarging Voting Share Capital’ means the emanging fully dilvted voting aquity share capital of the Targat Company
as of the 10th working day from the closure of the tendaring peniod for the Opan Offer, computad in the mannar set out in
paragraph il {3) [Backgrownd o the Ofier).

"Identified Date" means the date fafing on the 10th (tenth) working day prior to the commencerment of the tendering

pericd for the Open Ofier, for the purposes of determining the Public Shareholders to whom the Leiter of Offer shall be

sent. It is clarified that all the Public Shareholders (registered or unregistered) who own Offer Shares are eligible to

participate in this Open Offer at any time before expiry of the tendering period.

“NRI” means a non-resident Indian, s defined under the FEMA.

“Offer Shares" means 2,46,83,352 | Two crore forty six lacs eighty eight thousand three hundred fifty two only) Shares,

“Public Shareholders™ means all the public sharsholders of the Tanget Company other than the Acquirer, PAC,

Promater and prormoter group members.

“Bhares” means fully paid up equity shares of the face value of ¥ 1 [Rupee one only) each of the Targe! Company.

L. ACQUIRER, PAC, TARGET COMPANY AND OFFER

1. INFORMATION ABOUT THE ACQUIRER RAMARAD ATCHUTA MULLAPUDI

(@)  Acguirer, aged 55 years, Sfo Mr. Sri Raghunayakulu, 5 residing at 4588, Kentucky DR Plano, Texas - 75024,
Linited Statas of America; Email: ramarac@aol.com

(b)  Acguirer is an Overseas Citizen of India (OCI Card Mo, AD22983) and holds a Permanent Account Number
ADTPMIBOS0.

ic) - Acguirer hoids a Bachelor's Degree in Science and Master's Degree in Computer Applications from Andhra
Linivarsity. He has complated Owner/Presidant Management Program from Harvard Businass School.

(d)  Acoguirer is the Promaoter of the Target Company and is alsa the founder of XTGlobal, Inc, & Company engaged in
providing technology servicss and IT business services, He has an expenence of about 32 years in the field of
Infarmation Technalogy (IT) and Inforrmation Technology Enabled Sendces (ITES).

(@)  The detais of the ventures promoted'controlled'managed by the Acquiner in India as well as in the United States
nf.ﬂ.mBnc:a are as gll.'en hE!rEIJI'II:l&s‘

| 8. | Mame of the Entities Couniry of | Mature of Interest Percentage
| Ne. | Incnipnratlnn stake/olding
| 1. [Fronber Informatics Limted | India |$hareﬁn"'|’d§r"?’r’cmuiér Direcior |
: | and Mor-Executive ChalnTtan a0.04%" ;
2. | Xenosoft Technotogies (India) India | Non-Exgcutive Diractor
L ..EFEH[EH""“E'” 1 M and Shareholdar | TTA%%
| 3 |XT Global Inc | USA | Director & CEO | -
| 4 |Circuus LLC | VSA | Farner . s
; _5 .I'-.-1u||a|:|u-:I| Ventures LLC LI_S.I’- ! f'_arig_er _ SI}%l
| 6. |VAM Famiy Holdings LP USA | Member 0% |
I_? | Sunnwside Enterprises LLG _ USA | Partner 50% |

"As a % of existing share capital of the Target Company
{Source; www.mca,gov.in and lefter dated Septamber 05, 2019 received from the Acquirer)
(fi  Exceptas statedinthis para, none of the entities mentionad under point (&) above are interested with the Acauirer
in this Open Offer. The Acquirer is a majority shareholdar and a Director in Xenosoft Technologies (India) Private
Limitad, whose shares are being acquired by tha Target Company, as detailad inpara 4.6.
(gl Exceptasmentioned under point{e) above, Acquirer confirms that he does not hold directorships in any company,
inchuding amy other lsted company.
thl  The NetWorth of Acquirer and PAC as on September 05, 201015 ¥ 63.82 crores (Rupees Sixty three crores sighty
two lacs), which is cedified by C Ramachandram, Pariner of C Ramachandram & Co, Chartered Accountants
(Membership Number 025834; Firm Registration Mumber 0028645, Email crooca @ gmail.com) having his office
at 3-6-237 Uit #6086, Lingapur La Builde Comglex, Himayatnagar, Hyderabad - 500 029, Telangana, India, wide
a certificate dated September 05, 2019, bearing Unigue Document Identification Mumber (UDIN)
19025834 ARAAPO1 586,

fi As on the date of this DPS, Acguirer holds 2,55,00,125 Shares representing 50.04% of the existing Vioting Shara
Capital of the Target Company and constitutas 26.85% of the Emerging Voting Share Capital of the Targat
Company.

{ii  Thera has been a delayed compliance in refation to the applicable provision of Chagter V, of the SEBI [SAST)
Raegulations by the Acquirer. SEBI may taka appropriate action against the Acquirar for the delayad complianca.

(k) Acquerer undertakes not to sell the Shares of the Targat Company held by hirm during the “Offer Peniod” in terms of
Regulation 23({4) of the SEBI (SAST) Regulations.

i Acquirerdoes not belong to any group, Heis the promoter of the Target Company,

im}  Harika Vardhani Mullapudi, baing tha daughter of the Acquirer and also a shareholder of Xenosoft Technologies
(Indhia) Private Limited is considered as a person acting in concert for the purpose of this open offer.

(n)  Acquirer confirms that he has not been prohib#ted by SEBI from dealing In securities, interms of the provisions of
Section 116 of the SEBI Act, 1552, as amanded (the “SEBI Act”) or under any other Regulation made under the
SEBI Act.

(o)  Acquirer confirms that he has not been deciared a fugitive econarmic offender under Section 12 of the Fugitive
Economic Offandars Act, 2014

(pl  Acquirarconfirms that there are no pending Migations peraining to securities market whera he is made party to.

lq)  Acquirer hes confirmed that he s nof categorized as a "willful defautter” in terms of regulation 2(1)ize) of the SEB!
[SAST) Regulations.

2. INFORMATION ABOUT THE PERSON ACTING IN CONCERT -HARIKA VARDHANIMULLAPUDI

fa) PAC, aged 27 years dio Ramarao Atchuta Mullapudi, i residing at 4588, Kenfucky DR Flano, Texas - To024,
United States of Amenica; Email- hmullapudi® email xtglobal.com

(b)  PAC iz an Cwerseas Cilizen of India (OCI Card No. AD22985) and holds a Permanent Account Mumber
BSDPM1335]

(g) PAC holds a degree in Master of Science in International Businass from Hult Imemational Business School,
London, United Kingdom and has 5 years of exparience in the field of Information Technology Services and
Marketing.

(d)  PACIisnatadirector on the Board of Directors of the Target Comparry and doas not hold any other directorships in
any other companias.

(8] The NetWorth of Acquirer and PAC as on September 05, 201915 ¥ 63.82 crores (Rupees Sixty three crores eighty
two lacs), whach is certifed by C Ramachandram, Partner of C Ramachandram & Co, Charered Accountants
(Membership Number 025834; Firm Registration Number 0028645; Email crooca @ gmail.com) having his office
at 3-6-237 Unit #8606, Lingapur La Builde Complex, Himayatnagar, Hyderabad - 500 023, Tel-angana, India, wide
a cerlificate dated September 03, 2019, bearing Unique Document ldentification Mumber [UDIN)
19025834 AAAAPCH 586,

iff  As on the date of this DPS, PAC does not hold any Shares of the Target Company. Excapt fior the proposed
praferential allotment allofment (being a sharafwlder in Xenosodt Tachnologees (India) Private Limited) as sfated
below in point 4.6 of this DPS and the fact that she is the daughter of the Acquirer (who is also the Promotar,
Director and Shareholder of the Target Company), PAC does nol hald any interastin the Target Company,

(g  PAC undertakes not to sell the Shares of the Target Company hedd by her during the *Offer Feriod” in tamms of
Regulation 25{4) of the SEBI {SAST) Regulations.

ih)  PACdoesnotbelong toany growp. PAC is the daughter ofthe Acquirer.

(il PAC confirms that she has not been prohibited by SEB| from dealing in sacurities, m terms of the provisions of
Section 118 of the SEBI Act, 1992, as amended (he “SEBI Act”) or under any ather Regulation mada under the
SEBI Act,

(i PAC confirms that she has not been declared a fugitive economic offender under Secton 12 of the Fugdive
Economic Offenders Act, 2018

ik} PAC confirms that there are no pending litinations pertaining to securities market where she is made party to.

il PAC has confirmed that she is not categorized as a "willful defaulter” in tarms of regulation 2{1} (ze) of the SEBI
(=AST) Regulations

INFORMATION ABOUT THE SELLERS : NOT APPLICABLE
INFORMATION ABOUT THETARGET COMPANY
FRONTIER INFORMATICS LIMITED {“Target Company”)

4.1  Tha Target Company was incorporatad on July 29, 1586 under the Companies Act 1956 as Frontier Information
Technologies Privale Limited. |t was converted to public company and its name was changed io Fronbier
Infarmation Technologies Limied. A fresh Cerificate of Incorparation pursuant to such conversion was issusd on
January 16, 1995, The narme of the Targel Company was further changed 1o Frontier Infarmatics Limited on
Dectobar 14, 2011,

4.2 The registered office of the Target Company is situated at Plot Nos, 31 (part) & 32, 3nd Floor, Tower-A,
Ramky Selenium Financial District Manakramguda, Hyderabad - 500 032, Telangana, India;
Email: frontier @{itlindia_com; Website: ww itlindia.com

43 Comorate ldentity Number of the Target Company s LT2200TG1936PLC006544,

44  Theobjectsof the Target Company as per its Mamorandwm of Association inter-alia includa:-

a) To design, develop, use, implement, kease, purchases, sall import, export, distribute, Maintain and suppaor
various kinds of saftware for any infarmation, processing application.

b) To design, develop, assemble, manuiacture, use, install, purchase , sall, value add and resell, impart, export,
distribete, maintain and suppor cormpulers, micr processons, communication equipmeant and any other
alectronic, machanical, elactro mechamical, oplical, alactro magnetic aquipmeant and any combination of
thesa forinformation procaessing applhcation.

¢]  Todesignintegrated and ather electronic circuits and lubricate them

Frontier Informatics Limited (FIL) is engaged in Onsite Consultancy Senacas, Offshore Software Development,

Product Development and Intermst Enabled Senaces. FIL has undertaken offshore development projects for

chients in USA, UK, Switrerland and Sd Lanka, It has also provided onsite consultancy sendces for many

prastigious clients in USA, FIL's project teams use development aids for design, development and tasting.

FIL was tha sacond company in the undivided state of Andhra Pradesh 1o obfain 150 9001 certification from

BVQI, UK.

(Source: hitp:¥www. itindia com/corporate-wsion.php)

45  The Authorized Share Capital of the Target Company is £ 18 Crores compeising of 18,00,00,000 Equity Shares of
face vatue ¥ 1 each. The current lssued, Subscribed and paid up Share Capital of the Target Company is
¥ 5,00,55,198 comprising of 5,00,55, 198 Equity Shares of face value ¥ 1 each,

4.6  The Board of Directors of the Target Company in their meeting held on September 05, 2019, have decided to
arguire around 33.54% of tofal equity of Xencsofl Technologies (India) Private Limited { Xenosoft] from its existing
shareholders by alioting 4,40,00.000 Shares of ¥ 1 each at & premium of ¥ 2.50 per Share amounting to
¥15,40,00,000 on a preferential bass (Preferantial Allotment] to the shareholders of Xenosoft in proportion to
fheir respective sharsholding in the Xenosoft for consideration other than cash, subject to approval by
shareholders at the ensuing Annual General Meeting 1o be held on Seplember 30, 2019, and stalutory / requiatory
approvals. The Acquirer, baing a majority shareholdar in Xenosoft, along with PAC {dawghter of the Acquirar),
wha is also a shareholder in Xenosoft. have therefore triggerad Regulation 3(2) of the SEBI (3AST) Regulations.

4.7 Pursuanttothe above, the paid up capital of the Targe! Company shall be ¥ 9,49,55,198 comprisang of equivalent
number of aquity shares of face value T 1 each.

48  Theraare no outstanding partly paid up shares or any other comverdible instrumeants to be converted into Shanes of
the Target Company at a future date.

48  The Shares of the Target Company were initially listed on Hyderabad Stack Exchange Limited (HSE) and BSE
pursuant to its Inftial Public Issue. Subsequently, after HSE was derecognized as a Stock Exchange vide SEBI
Order dated January 25, 201 3, the equity shares of the Target Company are listed only on BSE with scrip code:
531225 and scrip id: FRONTIER and are placed under Graded Sunveillance Measure Stage 4.

4.10 The trading in Shares of the Target Company was suspended from the peniod May 15, 2017 to October 15, 2017
dueto pendency of approval of reduction of Scheme

4.11 The Shares of the Target Company are infrequently fraded an BSE within the meaning of explanation provided in
Regulation 2()) of the SEBI (SAST) Ragulations.

412 The name of the Target Company appeared in the list of 331 shell companies ssued by Ministry of

Corporate Aflairs (*MCA"). Securities and Exchange Board of India (“SEBI) vide its Letter No.
SEBVHDISDASDVOW/P201 718183 dated August 07, 2017 placed trading restriclions on promaters’ directors
of the Target Company and also placed the scrip in the Trade 10 Trade category with limitation on the frequency of
Iracies andimposed a limitation onthe buyer by way of 200% deposit on the Irade value,
The Target Company aggrieved by the notice dated AugustO7, 2017 issued by SEB| and BSE, filed an appeal Mo. 218
of 2017 before Honorable Securnties Appeliate Tribunal (SAT). SAT vide its order dated September 11, 2017 diracted
SEBI dispose the representation made by the Target Company. The Whole Time Member of SEBI, vide order number
SEBIHO/SCOW/P/2017/246431 dated October 05, 2017 revoked the actions envisaged in SEBI's letier dated
August 07, 2017 and the consequential actions taken by Stock Exchange against the Target Company.

413 The brief standalone audited financial information of the Target Company for the financial years ended March
2019, 2018 and 201 7 and the stub paricd ara detailed as undar:

_ {Amount in ¥ Lacs, except EPS)

Particulars _ Q1 FY 2020 | FY2me* FY2:ms FY 2017 |

| Unaudited Reviewed|  Audited Budited Audited |

~ Total Income I :
[In::nme I'r|:|rﬂ l:lﬁerahcns + Other incomea) 56 64 41.77 4.72 342

 Net ProfitiLoss) after tax 19.68 | 287 (3163 | (2013) |

~ Eamings per Share (EPS) . 0.06 | 002 | (0.25) | (0.30) |
Met Worth 227 3:3- (175.35) | (17822) | (20659} |

*The Financials for the Year ended on 31t March, 2019 have been apprmen' b}r the Board of Directors of the Taryar
Company vide their resoiution daled May 27, 2019 which wil be subject (o the approval of sharsholders in the ensuing
AGM o be held on Seprember 30, 2018,

4.14 There have been certain delayed compliances in relation to the applicable provisions of Chapter V of the SAST
Regulations, 2011 by the Promoter and Promater Group {excluding the Acquirer] of the Target Company. SEBI
may take appropriate action against the Promoter and Promoter Group for these delayed compliances

4.15 The Board of the Targat Company met on December 04, 2017 and resalved to allot 60,00,000 Shares on a
praferential basis to Acquirer, which triggered tha mandatory open offer. In the said open offer, which was
completed on March 16, 2018, 125 Shares were tendered and thereafter 80,00,000 Shares as stated above were
allotted on a preferantial basis by the Target Company on March 20, 2018, Basis the sama, the Acquirer has been
clazsified as a promoter of the Target Compamy thereafier and is cumently the Chainman on the Board of the Tanget
Company. The Acquirer was on dpnl 22, 2019 allotted 1,95,00.000 Shares of the Target Company on a
preferential basis along with others, takeng his total shareholding in the Tanget Company to its current number o
2,55,00,125 Shares. The Board of Directors of the Target Company in its meeting held on September 05, 2019,
have appointed the Acquirer as a Chairman and Managing Director for a period of Five (5) years, subject to the
approval of the shareholders at the ensuing Annual General Meeting scheduled on September 30, 2019,

4.16 Ms. Valchala Pramchand Krishna Rao and Ms. V Radhabai farming part of the current Promoter and Promoler
Group of the Targat Company holding 7,861,275 Shares representing 1.49% of the currant Paid up Share Capital of
the Targat Company hava vide thair latter dated Awgust 13, 2019 axprassad their intenticn to be denotified as a
sharaholder in the “Promoter Category” subject to compdiance with Regulation 31A of the SEBE {(LODR)
Regulations, 2015, as amended. and receipt of shareholders and regulatory approvals as may be applicable. The
same was tabled in the meeting of the Board of Directors of the Target Company hedd on September 05, 2019 and
was approved, subjectto shareholders approval af a later date.

. DETAILS OF THE OFFER
5.1 This Opan Offer is a mandatory offer in compliance with Requiation 3(2) of the SEBI{SAST) Requlations pursuant
o the proposed Prafarantial Allotment of Shares by the Target Company as elucidated in para 4.6 ahaove.
5.2 The PA announcing the Open Offer, under Regulation 3(2) read with Requlations 13, 14 and 15(1) of the SEBI
(SAST) Regulations, was released fo the Stock Exchanges on September 05, 2019 and filed with the SEBI on
September 06, 2019,

5.3 This Opan Offier is Deing made by the Acquiner and the PAC to all the Public Sharaholders of tha Target Compary,
for the acquisition of up to a maximurm of 2,48, B8, 352 (Twa crore forty 8ix lacs eighty eight thousand theee hundrad
fity two) Sharas, represanting upto 26% (Twenty six per cent) of the Emerging Voting Share Capital (Offer Size) of
tha Targat Company.

54 This Offer is being made at a price of ¥ 3,50 (Rupess three and paise fity only) (the *Offer Price™) per fully paid up
Share of face value ¥ 1 (Rupee One only) each of the Target Company, payable in cash in accordance with
Regulation 9{1)(a) of the SEBI{SAST) Regulations.

55 This Offer is not conditional on any ménimum level of acceptance and is not a competing offer in terms of
Regulations 19 and 20 respactively of tha SEBI (SAST) Regulations.

5.6  Asofthedateofthis DPS, there are no partly paid up Shares issued by the Target Company.

5.7 Az of the date of this DPS, there are no outstanding (i) mstruments convertible into Shares issued by the Tarnget
Company that would be converted into Shares by thi 10th {Tenth) working day from the closure of the tendaring
period for the Open Cdfer, or (i) employaa stock options that have vested or shall vest by the 10th (tenth) working
day from the closura of the tendering pariod of the Crpen Offer.

5.8 The Acquirer will acquirs only Ofter Shares that are fully paid up, free fram all hens, charges and encumbrances
and the OHer Shares shall be acquired together with the nghts atached thereto, including all rights to dvidend,
banus and righls offer declared thersan,

59 Asondate of this DPS, the Acquirer has not acquired any Shares during the 12 (Twelve) month period preceding
tve datia of the Pa, exceptior 1,95, 00,000 {Cne crore ninedy five lac only) Shares allotied on a preferential basis at
aprice of ¥ 1 (Rupee one onty) per Share on April 22, 2019,

5.10 Tothe best of the knowledge and belief of the Acquirer and PAC, a5 on the date of thes DPS, there are no statutory
or ciher regulatary approvals required 1o smplement the Cffer olher than as indicated in section VI of this DPS. I
any ather stalutory or requlatory approvals are required or become applicable prior b completion of the Orfer, the
Qffer would be subject o the receipt of such other statutory approvals, The Acauirer and PAC will not proceed with
the Offer in the event such statulory approvals are refused in terms of regulation 23 of the SEBI (SAST)
Regulations. In the event of withdrawal, a public announcement will be made within two working days of such
withdrawal, in the same newspapers in which this DPS has been pubfshed and such public announcemeant will
also be sentto SEBI, BSE and to the Target Company at its registered offica.

5.11 The Manager fo the Offer does not hold any Shares in the Target Cormpany as on the date of appontment as
Manager to the Offer and as on the date of this Detailed Public Statement. The Manager to the Offer further
declares and undertakes that it shall not deal in the Shares of the Target Company during the pariod commencing
from the date of its appointment as Managers to the Offer till the expiry of 15 days from the date of chesure of this
Open Ofer

512  The Acquerer does not have any plans to alenate any ssgnificant assets of the Target Company whather by way of
sale, lease, encumbrance or otherwise for & period of two years except in the ondinarny course of business. The
Target Company's future policy for disposal of its assets, # any, within two years from the completion of Ofter will
be decided by its Board of Directors, subject to the applicable provisions of the law and subject fo the approval of
the shareholders through Special Resolution passed by way of postal ballod and the notice for such pastal ballof
shall contain reasons as to why such alienation is necessary in terms of Regulabon 25(2) of SEBI (SAST)
Requlations.

513 In accordance with Regulation 38 of the LODR Regulations read with Hule 194 of the Securities Contract
(Hegulation) Hules, 1957, as amended {SCRA), the Target Company is required to mainiain at least 25% (Twenty
fowe per cent) public shareholding (Minimum Public Shareholding), as determimed in accordance with the SCER,
on & continuous basis for listing. However, if as a result of the purchass of the Offer Shares tendered under the
Open Offer and the Shares allotted purseant to the Preferential Allistment, during the Open Offer period, the public
shareholding i the Targel Company falls below the Minemum Public Shareholding, the Acquirer and PAC
undertake to reduce their shareholding in the Tanget Company in accordance with Regulation 7{4) of the SEBI
(SAST) Regulations, within the time penod specrfied in the SCRRA. such that the Target Company complies with
the Minirmum Public Sharehalding raquirement,

. BACKGROUMWDTOTHEOFFER

1.  The Board of Directors of the Target Company in their maating hald on Septambar 05, 2019, have decided fo
acquire around 33.94% of total equity of Xenosoft Technologies (India} Private Limitad (Xenosoff) from the
existing shareholders of Xencsoft. Accordingly a resclution has been passed 1o allof 4,40,00 000 Equity shares of
% 1 each at & premium of < 2.5() per share amounting to < 15.40.00,000 on a preferential basis (Preferantial
Allotment] to the shareholders of Xenosoft in proporion to their respective shareholding in-the Xenosolt for
consideration other than cash, subject 1o approval by shareholders at the ensuing Annual General Mesting and
statutory / regulatory approvals,

2. The Acquirer, being a majorty shareholder in Xenosoft, along with PAC (daughter of the Acquirer), who is also a
shareholder in Xenosoft, have therefora triggersd Regulation 3(2) of the SEBI{3AST) Regulations.

EI Thepfeand post Preferential Allotment capital of the Target Company would be &s follows:

Particulars _ " Moof Ehﬂrﬁs | | Nominal 'li'aiueﬁ:l'
I Pre Preferantial Allatrment | 50855188 | 50855193 !
| F‘n:pm&d PrﬂfBrEl_‘ltlﬁ_l_A-'l-Dh’nEl‘l[ _{4DC'CIE:-EI:| | 4 41] f}CI IZIEI*EI '

Emergmg_ Voling Share Capital 84855198 | 8, 49 :afa 1EIE-

The Offier Prica is payable in cash, in accordance with Begulation 9 (1) of the SEBI [SAST) Hagulaﬂnns.

The Acquirer is one of the Promoters of the Target Company and exercises significant degree of control over the
Target Company. Alter the completion of this Open Offer, and pursuant to preferantial allotment of Shares the
Acguirer along with PAC will continue to exercise a significant degres of contral over the Target Company

N, SHAREHOLDING AND ACQUISITION DETAILS

1. The curreni and proposed Shareholding of the Acquirer and PAC in the Target Comparny and the detzils of the

;SRR ORI
Details .ﬂ!:gl.nrer _EAE [
* Mumber of Soof Emerging Number of “wof Emerging |
Shares Voting Share Shares Vaoting Share
| ; | Capital ] Capita
___Sharamldlng &z on the P& date E_EECIIJ 1_?5- EE_BE_- i --__| =
Shares -a.-:qwe-:l betwsen the Public |
_Announcement dale and the DFS date| & | =i ll =i |
shares proposed o be acquired in the |
. Dffier {assuming full acceptance) 2 46,86 352 . 26.00 | | =i
*Post Offer Sharehalding on diluted :
basis on 10th working day after
_closing of Tendering period B4282171| 20 BATE | 2R24M2 | 0000 3.08%

T".'-E Board of Directors of the Targe! E“mn,uan}rrn fheidr meenng h&fﬂ'mSEpremterH 2018 haue s-ub,ts-:'! Eﬂ recen,ut |:||r
shareholders approvals and ofher apoliicable approvals, resolved fo aliod 4, 40,00,000 Shares to the Acquirer, PAC and
others sharehalders of Xenosoft {as defailed in para 4.6) on preferential basis in tarms of Section 62 and other applicable
provisions of the Companies Act, 2013 and in terms of SEBI {ICOR) Reguiations 20718. Of the same, the Acquirer and the
PAC shall be allotted 3,40,93, 694 and 29, 24,942 equily shares respectively.

Post offer shareholding inciudes shares acquined by the Acquirer, assuming ful acceptance in the opean offer.

In case the public shareholding in the Targe! Company falls below the Minimum Pubiic Sharetolding, fhe Acquirer and
PAC hereby undartake fo reduce their shareholding in the Targe! Company in accordance with Reguiabion 7(4) of the
SEBI{SAST) Regquiations, within the lime period specified in the SCRA. such that the Targe! Company complies with the
Mirimurn Public Shareholding requirament,

2. Other than the above as disclosed, the Acquiner and the PAC do nothold any other Shares in the Target Compsany.

IV. OFFERPRICE
1. The Shares of the Target Company are listad on BSE only.

2. The annualized frading turnowerin the Shares of the Target Company on BSE based on trading volume during the
‘welve calendar months prior to the month of PA (obtained fmm BN, tIBE:II'IEIIE_H_:‘J:EﬂI is 88 given below:

| Stock Exchange  Total no. of equity shares traded Total no. of listed | Annualized hﬂmng turnover I
during the twelve calendar months ‘ equity shares (as % of shares listed)
_ 1 prior ta the month of PA . . |
BSE 98,857 | 50855138 | 0.20

I

3. Based on the information pcrmude-:! in pl:E"ﬂ a::-ﬁ-.re the Shares of the Ta:gel Eu::mpany are mrrequentr-.- traded on
the BSE within the meaning of explanation provided in reguiation 2(1)i) of the SEBI (SAST) Regulations,

4, The Oifer Price of € 3.50 (Rupees three and paise fifty only} is jusiified in terms of requiation 8 of the SEBI [SAST)
~ Reguiations, baing the highest of the following:

") Highest negotiated price |:|Er share for acquisition under the agreement attracting
| the obligations to make a public announcement for the offer

b} | Tha volume wergl'rted average price paid u:-.r'pa'_.'ahle- for EDE]UIEﬂII]ﬂI:S:I whether | I:i*.'
tha Acquirer or by any person(s) acting in concar, during the fifty two weeks
| immediately praceding the date of public announcemant

¢l | The highest price p-a.rd or payable for any acquisition, winether by the Acquirer or by
any person(s) acting in concert, during the tweanty six weeks immediately preceding
the date of the Public Announcement

d) | Thavoluma weighted average markai prica of sharas for a period of sixy trading
days immediately praceding the date of the public announcement as traded on tha
stock axchange where the maximum volume of trading in the shares of the target
company are racorded during such period, pmw:led such shares are frequently traded

gl | “Where the shares are nal Irequently Iraded, the price determined by the Acquerer
ardd the Manager to the Open Offer taking into account valuation parameters pes
Share including, book value, cormparable trading multiples, and such other
| _parameters as are cuslomary for valuation of shares T0.23

Nod Applicable

<1.00

=
=

Mot Applicable |

| D'thH Financial Parameters as at March :H 2018 |
. | - Retum on Net Worth (%} .
| |- Book Value per share (%) ! (1.39) |
i 0.02 |

(0.02) |

Earnlngs p-m shara [D|Iu1na|:|] m |
- Price Eamings Multiple (w.r.t offer price of £ 3.50 per share) . 175 !

| B, el i e tota” - Lo ki el st e et - |
*Fiajesh Shah, proprietorof SR A & Co, Charterad -ﬁ.u:mmmntsir-.ﬁemberﬁhnp Mo, 104861, FRN; 110254W) having office
at 102, Sai Astha, 29, Ashok Magar, Cross Road Noi, Kandivii (East), Mumbai — 400 101, Maharashtra, India;
Email: ca.rrshah@ grnail com, vide certilicals dated Septemier 05, 2018, has cenified thal the fair value of the Share of
Frontier Informatics Limited as on March 31, 20148 & ¥ 0.23 (Paise twenty three only) based on the Supreme Cour
decision in the case of Hindustan Lever Employee Unien Vs, Hindustan Lever Limited (1995} (83 Companses Cases 30),
5 In wiew of the above paramaters considerad and in the opinion of the Acquirer, FAC and the Manager to the Oifer,
the Orffer Price of < 3.50 (Rupees three and paise fifty only] per Share is justified in terms of regulation 8{2) of the
SEBI (SAST) Regulations.
6. There have been no corporale actions undenaken by the Target Company warranting adistment of any of the
relevant price parameters under Regulation &(8) of the SEBI{SAST) Regulations.
i There has been no revision in the Cifer Price orto the size of this Offer 25 on the date of this DPS.

8. Anupward revision in the Olfer Price or to the size of this Offer, if any, on account of competing offers or olherwiss,
will be done at any time prior to the commencement of the [ast one working day before the commencameant of the
lendering periad of this Offer in accordance with Regulation 18(4) of tha SEBI [SAST) Regulations, In the avent of
such revision, the Acguirer shall (i) make coresponding increases 1o the ascrow amounts, as more particularhy set
outin paragraph {5} of this DPS; (i) make a public announcement in the sama nawspapers inwhich this DP3 has
been publshed; and (i) simultanaously with the issue of such announcement, inform SEBI, BSE and the Target
Company at its registered office of such ravision.

8, In the event of acquisition of the Shares by the Acguarer andior the PAC during the Open Offer period, whether by
subscriphon or purchase, at & price higher than the Offer Price, then the Offer Price will be revised upwards to be
equal 1o the highest price paid for such acquisition in terms of Regulation 8{8) of the SEBI (SAST) Regulations.
However, the Acquirer andfor the PAC shall not acquire or sell any Shares after the 3rd working day prior 1o
the commencament of the lenderning penod of this Open Offer and until the expiry of the tendering perod of this
Cipan Offar,

V. FINAMCIAL ARRANGEMENTS

1. Assurming full acceptance, the total funds requirement fo meet this Offeris T 8,64,09.232 (Rupees Eight crore sixty
four lacs nine thowsand twio hundred thirty two onky).

2. The Acquires and PAC have confrmead that they have adequate financial resources W mest the obligations undar
the Open Offer.

3 The Met Worth of Acquirer and PAC a3 on September 05, 2019 is ¥ 63.82 crores (Rupees Sty thwee crores eighty
two lacs). which is cariified by C Ramachandram, Fariner of C Ramachandram & Co, Charered Accountants
(Membership Mumber 025834; Firm Reqisiration Number 0026645; Email: crooca & gmail.com) having his office
&t 3-6-237 Unit #6506, Livgapur Ls Bualde Complex, Himayatnagar, Hyderabad - 500029, Telangana, India, vide a
certificate dated September 05, 2019, bearing Unique Document Identification Number (LUDIN)
1902583 AAAAP D1 586

4. As a part of thair Met Warth, the Acquirer and the PAC have liquid assats of ¥ 11.08 crores (Rupaes eleven crones
nine lacs only) as on September (5, 2019, which is certified by C Ramachandram, Pariner of C Ramachandram &
Co, Chartered Accountants (Membership Mumber (25834; Firm Registration Mumber 0028645; Email:
crcoca®@gmail.com) hawing his office at 3-6-237 Unit #6086, Uingapur La Buide Complex, Himayatnagar,
Hydarabad - 500 028, Telangana, India, vide a cerlificale dated September O5, 2013, bearing UDIN
19025834AAAAPP2185,

5 Inaccordance with Regulgtion 17(1) of the SEBI (SAST) Regulations, the Acquirer and PAC have opened an
escrow cash account ("Escrow Cash Account™) with ICICH Bank Limited and have made a deposit of  1,32,00,000
[Rupess One crore thirty two lacs only) in the Escrow Cash Accounl and have provided a Bank Guarantes of
F1,78,00,000 (Rupees ane crore seventy eght lacs only) issued by ICIC Bank Limited in favor of Manager o the
Ofter dated August 31, 2019, collectvely being mare than 25% of the maxmum consideration payabde under the
Offer, for the purposes of the Open Offer, The Acquirer and PAC have empowered the Manager to the Offer 1o
operate and o realize the value of the Escrow Cash Account and Bank Guaraniee in terms of the SEBI (SAST)
Reguiations.

. In case of any upward revizicn in the Offer Price or the size of this Offer, the value in cash of the Escron Amound
shall be computed on the revised consideration calculated at such revised offer price or offer size and any
additional amounis required will be funded by the Acquirer and PAC, prior to effecting such revision, in terms of
Regulation 17(2) of the SEBI (SAST) Regulations.

7. Based on the above, Saffron Capital Advisors Private Limited, the Manager 1o the Offer is satisfied that firm
arrangamants have bean put in place by the Acguirer and PAC to implemant tha Offar in full, in accordance with
tha SEBI{SAST) Regulations.

VL. STATUTORY AND OTHER APPROVALS

1. Asofthedate of this DPS, fo the best of the knowledge of the Acquirer and PAC, there are no stalutory approvals
required to complete this Offer, However, in cass of any such statutory approvals are required by the Acquirer and
PAC af a later date before the expiry of the tendering perod, this Offer shall be subject to such approvals and the
Acourar and PAC shall make the necessary applications for such statutory approvals.

2 All Fublic Shareholders, including non-residents holders of Shares, must obtain all requisite approvals required, if
any, to tender the Cifer Shares {including without limitation, the approval from the BBl and submit such
approvals, along with the other documents required to accept this Offer. In the event such approvals are not
submitted, the Acquirer and the PAC reserve the right to reject such Shares tendered in this Offer, Further, if the
holders of the Shares who are not persons resident in India had required any approvals (inchuding from the RBI, or
any other regulatory body) in respect of the Shares held by them, they will be required fo submit such previous
approvals, that they would have abtained for holding the Shares, fo tender the Offer Shares, along with the other
documents required o be tendered to accept this Olfer, In the event such approvals are not submitted, the
Acouirer and the PAG resanve the right to reject such Ofter Shares.

3 The Acquirer and PAC shall complate all procedures relating to paymant of consideration under this Offar within
10 working days from the date of expiry of the tendering period to those shareholders who have tendered Shares
and are found valkid and are accepted for acguisition by the Acquirer and PAC.

4,  Incase of delay in receipt of any statutory approval, SEBI may, il satished that delayed receipt of the requisite
approvals was not due to any williul default or negiect of the Acquirer and PAC or the failure of the Acquirar and
PAC to diligently pursue the application for the approval, grant extension of time for the purposa, subject to the
Acauirer and PAC agreeing to pay interast to the shareholders as directed by the SEBI, interms of regulation
18(11) of the SEBI (5A5T) Regulations. Further, if delay occurs on account of wiliul default by the Acquirer and
PAC in obtaining the requisite approvals, regulation 17(9) of tha SEBI (SAST) Regulations will also bacoma
applicable and the amount lying in the Escrow Account shall become liable for forfedtura.

5 Interms of Reguiation 23(1) of the SEBI (SAST) Regulations, # the approvals mentioned in paragraph VI (1) are not
satetactorily compled with or any of the slatulory approvals are refused, the Acquirer and PAC have a right 1o
withdraw e Offer. In the event of withdrawal, the Acquirer and the PAC (thraugh the Manager), shall within two (2]
wiorking days of such withdrawad, make an announcermant staling the grounds for the withdrawal in accardance with
reqguiation 232 of the SEBI (SAST) Regulations, in the same newspagpers in which the DPS was publkshed and such
annaumcernant will alsobe sant to SEBI, the Stock Exchanges and the Target Company atits registarad offics.

6. TheAcquirerand PAC may withdraw the Open Offer under Regulation 23 of the SEBI (SAST) Regulations.

Vil.  TENTATIVESCHEDULE OF ACTIVITY

El Hu Activity [ Day and Date
! 1. | | lssue of PA Thursday, September 05, 2019
| 2 | Publication of DPS in the newspapers |  Friday, September 13, 2019

3. | Filing of tha draft letter of offer with SEBI | Friday, September 20, 2019
4| Lastdateforacompetiivebid | Monday, October 07, 2019
T | Last date for SEBI cbservations on draft letier of offer (in the evemt | )

SEBI has not sought clarifications or additional information from the
| Manager ta tha Offer)

.| Identiied Date*
7. | Lastdate by which the Letter of Offer, duly incorporating SEBI's
comments to the Draft Letter of Odfer, is required to be dispatched to
| sharsholders

| B | Last date - for upward revision of the Offer price/ Offer size

4, Last Date .|:|j||' which the commitiee of the independent directors of the |
Target Company shall give its recommendation an the Open Offer to
| the Public Shareholders

10. | Last date of puhhcatu:nn of the Qpen Offer opening public
announcemant, annauncing the schedule of activities of thes Open
Odfer, status of statutory and other approvals, if any, and procedure
. | for tendening acceptances
| Date I:H commencament u::-* 1|3n|.*ren-r'rg perr:nd mffer D;:nenlng Da%a]

| 12, | Date of expiry of tendering period (Offer Closing Date ) | Friday, November 15, 2018 I
13. | Date by which all requirements including payment of consideration, '

redection’acceptance and return of Shares to the Public Shareholders

of the Target Company whose Shares have been rejected in this

'T-pelj_?ﬁe_,r Frll:lay' Movember 29, EIZI1EI'

14. | Last date for Issue of pusl offer advertsernent _ Fnday. December 06, 2019 _
“The Identified Dale is omly for the purpoze of getarmining the Equity Shareholders as on such date fo whom tha Latter of
Offler wouid be posted.

ELIGIBILITY TO PARTICIPATE IN THE OFFER AND PROCEDURE FOR TENDERING THE SHARES IN CASE OF

NON RECEIPT OF LETTER OF OFFER

1. AllPublic Shareholders, registered or unregestered, holding the shares in dematenalized form or holding locked in
shares are eligible to paricipate m this Open Ofer at any tme during the tendering penod for this Open Offer,
Please refer to para 10 below of this part. for details in relation to tendering of Offer Shares held n physical fanm

2 Persons who have acquired Shares but whose names do not appear in the ragister of members of the Target
Company on the |dentified Date, or unnegisterad owners or those who have acquired Shares after the |dentified
Date, or those who have nof received the Letter of Offier, may atso participate inthis Open Offer.

3. The Open Offer will ba implemented by the Target Company thraugh Slack Exchanga Mechanism made available
by BSE in the form of separate window (Acquisition Window) as provided under the SEBI SAST Requlations read
with SEBI Circular CIR'CFDYPOLICY/CELLM/2015 dated Apal 13, 2015 and CFOYDCRZ/CIR/P/2016/1 31 dated
Decamber 09, 2016 as may be amandad (ram time 10 ime, issued by SEBI. Cont.2

Tussday, Oclober 15, 2019

-
Thursday, October 17, 2019

Thursday, Gc!n;t:er 24,2019 |
_ Thursday, October 31,2019 |

| Wadnesday, October 30, 2018

~ Thursday, October 31,2019 |

Fru:laj,. Nmraml:nar-m 2E|19
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X50Kk-cr bullet train
tenders by November

FE BUREAU
Ahmedabad, September 12

THE AMBITIOUS MUMBAI-
AHMEDABAD high speed rail
(bullet train) project is likely to
be completed by 2023. Manag-
ing director of National High
Speed Rail Corporation
(NHSRCL)Achal Khare said ten-
ders worth 50,000 crore for
civilworks related to the project
would be opened by November.
Works include a 21-km-long
undersea tunnel. According to
Khare,end-to-end one-wayfare
for the bullet train would be
around 33,000.

“Asper current estimate, the
costof 508-km-longbullet train
project is ¥1.08 lakh crore. But
once the tender process for the
whole project is complete, we
will be able to know the exact
costof the project,’said Khareon
Thursday during a media inter-
action. Of the total 1,380
hectare to be acquired for the
project, NHSRCL has acquired
622 hectare till now, he said.

Massive civil work is
required to be carried out for
the projectas it would cover 12
stations across two states —
Gujarat and Maharashtra. But
ahead of the commencement
of civil work, a mammoth task
of shifting utilities is being
taken up, he said.

In Ahmedabad alone, where
two stations are coming up at
Sabarmatiand nearAhmedabad
railway station, five oil wells of
ONGC which are infringing
NHSRCL alignment would be
shifted. In fact, three wells have
already been capped and the
other two will be capped by the
end of September. NHSRCL has
reimbursed the cost for replac-
ing oilwells to ONGC.

“Oil and water pipelines of
ONGC are being relocated for
clearing NHSRCL work sites in
Gujarat. Further, more than
1,600 electrical utilities of
Gujarat Energy Transmission
Company (GETCO), Maharash-
tra State Electricity Transmis-
sion Company (MSETCL),
Maharashtra State Electricity
Distribution Company
(MSEDCL), Uttar Gujarat Vij
Company, Madhya Guajrat Vij
Company and Dakshin Gujarat
Vij Company are being shifted.
More than 50% of thesereloca-
tion works have been com-

pleted,” said Khare. Around
1,000 km of signalling cable
bunch (morethan 400different
typesof cables)inAhmedabad is
also toberelocated, he said.

In Gujarat, out of 198 vil-
lages, only 15 have problems
related to land acquisition,
Kharesaid,addingthat NHSRCL
istrying toamicablysortout the
issue with private land owners.
According to him, the progress
in land acquisition is slower in
Maharashtra compared to
Gujarat. As per an estimate,
NHSRCL will spend 17,000
crore for land acquisition, of
which X1,800 crore has already
been paid.

Except highly technical
works, all civil works related to
the project will be given only to
Indian companies only. Of 24
trains (each having capacity of
750 passengers), 18 would be
imported from Japan and
remaining six would be built in
India in joint ventures with
Indian companies, Khare said.

Rlys announces slew of sops
for freight loading, looks to

PRESS TRUST OF INDIA
New Delhi, September 12

THE RAILWAYS HAS
deferred its busy season sur-
charge of 15% on freight and
hiked the number of rakes to
be provided for the auto sec-
torinabid toincrease freight
loading, which is likely to
take a hit due to the eco-
nomic slowdown.

The national transporter
on Thursday announced that
itwas suspending its busy sea-
son surcharge of 15 per cent,
which is levied between Octo-
ber 1 and June 30, for the cur-
rent season.

“Considering the current
economic scenario, to give a
boost to the industry and
freight, the railways has taken
measures to facilitate indus-
try, especially in reducing rail
transport cost,' Railway Board
Member (Traffic) P S Mishra
told reporters.

Additionally, a further
waiver of 5% will be given on
loading mini rakes or smaller
parcelsize.

For the beleaguered auto
sector, which is looking to cut
costs,therailways has decided
to offer more rakes for the
transportation of automo-
biles.

Earlier, it used to provide
eight auto rakes, which has
now been hiked to 26 and the

'India to have the world's largest
app developers base by 2024’

FE BUREAU
New Delhi, September 12

FUELLED BY A rapidly rising
demand for services and con-
tentas more and more Indians
go online using smartphones,
the country's app economy is
poised for a strong growth,
with the number of applica-

tion developers  being
expected to surpass those in
the USby 2024.

According to the Progres-
sive Policy Institute (PPI),India
is expected to overtake the US
as world’s largest developer
population centre by 2024.A
report by PPIreveals that India
has 1.674 million app econ-
omy jobs as on August 2019, a
growth of 39% from 1.208
million in 2016. By compari-
son, the US had 2.246 million
similar jobs as on April 2019
and the European Union,
including Switzerland and
Norway,had 2.093 million jobs
asof July2019.

The findings were revealed
on Thursday at an event
organised by the Internet and
Mobile Association of India
(IAMAI).To estimate the num-
ber of core app economy jobs,

India: App economy jobs

Aug 2019
1.67

(million) g May 2016 gy

1.4
mmm 1.21
0.87 0.92

Android  Total*

Ecosystem

I0S
Ecosystem

* The total is less than the sum of iOS and
Android ecosystems as many jobs are in

both ecosystems

the report uses a multi-step
procedure based on data from
online job postings.

Bangalore was the leader
with 362,000 jobs, followed by
Delhiat 248,000 and Mumbai
with 137,000.Hyderabad cre-
ated 128,000 jobs, while
Pune's figure stood at
113,000.

The IAMAI said the growth
of the app economy is likely to
continue, as people are
increasingly using mobile
apps as their interface to their
home, cars, schools, and
healthcare providers. The rise
of Internet of Things (IoT) will

Top 10 Indian cities
App economy jobs (Aug 2019)

Bangalore 362,000
New Delhi 248,000 '
Mumbai w 137,000
Hyderabad 128,000
Pune 113,000
Chennai , 101,000
Ahemdabad g 66,000
Kolkata gy 43,000
Jaipurm 27,000
Surat gy 24,000
Source: Progressive Policy Institute,
Indeed.com

guarantee the need for more
highly functional and sophis-
ticated apps,servingan essen-
tialrole in interactingwith the
digital environment. India is
already one of the leading
countries for mobile app
usage, given more than 500
million smartphone users.
PPI in its report said, “We
anticipate fast-growing
demand for a new generation
of apps to act as the human
interface for increasingly-
digitised physical industries.
Companies will need internal
apps for their workers, and
external apps for their suppli-

Passengers at 400 railway stations
to soon be served tea in kulhad

PRESS TRUST OF INDIA
New Delhi, September 12

RAIL PASSENGERS WILL soon
be served tea, snacks and meals
in kulhads and other earthen-
ware plates at 400 major sta-
tions across the country in def-
erence to the wish of Prime
Minister Narendra Modi to
make India free from single-use
plastic.

Khadiand Village Industries
Commission (KVIC) will be pro-
viding 30,000 electric potter
wheels and also grinding
machines to recycle/crush the
earthenware,its chairman Vinai
Kumar Saxena told PTL

“Wearegiving 30,000 potter
wheels this year which can be
used to produce 2 crore kulhads

and other terracotta utensils
daily,’ he said, adding the
process should start within 15
days.

The Ministryof Railways has
already directed all Principal
Chief Commercial Managers of
different Zonal Railways and
CMDIRCTC"tofurtherprolifer-
ateuse oflocally-produced envi-
ronment-savvyterracotta prod-
ucts like kulhad, glasses and
platesforserving cateringitems
at 400 railway Stations across
Indian Railways", said Saxena.

KVIC had earned kudos for
its ‘Kumhaar Sashaktikaran
Yojana' (Potters' Empowerment
Plan), which the Commission
claims brought significant pos-
itive changes in the lives of pot-
tersacross the country.

TheRailwaysisalreadyusing
potteryproductsatVaranasiand
Rae Bareilly railway stations in
Uttar Pradesh.

Consequent to its success at
the two stations, MSME Minis-
ter Nitin Gadkari had written a
letter to his Railways counter-
part Piyush Goyal for issuing
necessary directives to the con-
cerned officials for adoption of
locally-produced pottery prod-
ucts for serving tea, lassi and
otherfooditemsin earthenware
toenhance income of potters.

Saxena has also urged the
railways ministry to conductan
internal survey to get the feed-
back from Varanasi and Rae
Bareilly stations,where the pub-
lictransporter had adopted ter-
racotta products.

According to the
Progressive Policy
Institute, India is
expected to overtake the
US as world's largest
developer population
centre by 2024. A report
by PPI reveals that India
had 1.674 m app
economy jobs as in
August 2019, a growth of
39% from 1.208 m in 2016

ers and customers.”

A study by policy think
tanks — ICRIER and Borad-
band India Forum - in July
2017 suggests that a 17%
growth in total internet traf-
ficin India during 2015-16
contributed to an increase of
%7 lakh crore in the GDP, of
which at least ¥1.36 lakh
crore or $20.4 billion was due
to Internet-based app ser-
vices. It estimated that the
internet economy could con-
tribute up to $537.4 billion to
the GDP by 2020, of which a
minimum of $§70.9 billion or
%¥18.28 lakh crore could be
attributed to apps.

GOVERNMENT OF INDIA

MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES

3rd Floor, Jeevan Deep Building Parliament Street, New Delhi
Applications invited for filling the
posts of Deputy Managing Directors
(DMDs) of NABARD

National Bank for Agriculture and Rural Development
(NABARD) is a national level Development Financial
Institution for promotion and development of agriculture,
and other allied economic activities in rural areas.
Applications are invited from eligible candidates for the
two posts of DMD, NABARD.

The detailed terms and conditions for filling the
vacancies are available on the Department’s Website at
http://financialservices.gov.in

national transporterhas plans
toprovide as manyas 50 rakes
tothe sector to transport their
goods by this year end.

"This is being done on the
request of the auto sector,’
Mishra said.

In fact, the railways is hop-
ing that thiswould increase its
present share of two per cent
in loading auto freight to
around 8-10% by end of this
fiscal, successfully moving
part of the sector away from
roads to railways.

"On the industry's request,
the railways is alsoworking on
a special wagon design for
transportation of four wheel-
ers as well as two wheeler "as
we expect to get more traffic
from this sector," he said.

He also said that while the
railways has seen a slowdown
in freight traffic in some sec-
tors such as coal, with the
waiving of surcharges, the vol-
umes might go up.

Mishra also said railways
has also come out with a
scheme for round-trip charg-
ing on container traffic under
which the haulage charges for
0-100 km slab will be charged
fortotal to and fro movement,
instead of charging for 0-50
km slab each way which will

come out to be about 35 per |

cent cheaper per twenty-foot
equivalent unit (TEU) for the
complete round-trip.

RBI cuts risk
weight on
consumer
credit to 100%

THE RESERVE BANK of India
(RBI) on Thursday said it has
reduced theriskweight require-
ment forconsumerloansto 100
per cent,amove thatwill reduce
cost of suchloans.

Currently, the risk weight
requirement for such loans is
125%.Therelaxed requirement
would notbeapplicableto credit
cards. Risk weight refers to the
capital banks keep aside as pro-
visioning to cover any loan
defaults. The RBI's moveislikely
to boost consumer spending in
the coming festive season.

Under the standardised
approach for credit risk manage-
ment, all unsecured consumer
credit, including personal loans
and credit card receivables,
which are both unsecured lend-
ing, attract a higher risk weight
of 125% or higher, if warranted
by an external rating of the
counter-party.

"On a review, it has been
decidedtoreducetheriskweight
for consumer credit, including
personal loans, but excluding
credit card receivables, to 100
per cent. Other stipulations
remain the same,'the RBI said.

—PTI

Nick Clegg is guest at
raise loading in auto sector Express Adda thay

EXPRESS NEWS SERVICE
New Delhi, September 12

WHENTHE 2010 electionsinthe
UK failed to deliver a decisive
mandate, Conservative leader
David Cameron reached out to
formerjournalist Nick Clegg,who
was heading the Liberal Democ-
rats at the time, to form a coali-
tion government. Clegg went on
to become UK’s Deputy Prime
Minister from 2010t02015.

On Friday, Clegg will be the
guest at the Express Adda in
New Delhi.

Beforeentering politics,Clegg
was ajournalist for the Financial
Times. He entered politics as a
member of the European Parlia-
mentin 1999 andsixyearslater,
was elected to the UK’s House of
Commons.Through his political
career,heheldvariousleadership
roles for the Liberal Democrats
and finally became its leader —
positioning the partyin the cen-
tre amid the traditional Left-
Right divide.

Clegg,who was knighted in
2018, hasalso authored a book,
‘How to Stop Brexit (And Make

Britain Great Again).He now
works as Vice-President for
Global Affairsand Communica-

Former UK Deputy PM Nick Clegg
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tions at Facebook.

At the Adda, Clegg will be in
conversation with Anant
Goenka, Executive Director, The
Indian Express, and Shubhajit

Roy,Associate Editor.

The Express Adda is a series
of informal interactions organ-
ised by The Indian Express
Group and features those at the
centre of change.

Past guestsinclude the Dalai
Lama, thelate Arun Jaitley,econ-
omist and Nobel laureate
Amartya Sen, Union Minister
Nirmala Sitharaman, film-
maker Karan Johar, writer Ami-
tav Ghosh, musician T M
Krishna, ecologist Romulus
Whitaker, oncologist and
Pulitzer Prize-winning author
Siddhartha Mukherjee and soci-
ologist Ashis Nandy.

DEBTS RECOVERY TRIBUNAL-I

Ministry of Finance, Department of Financial Service, Government of India
2nd Floor, Bhikhubhai Chambers, Nr. Kochrab Ashram, Ellis bridge, Paldi, Ahmedabad-380 006

FORM NO.22 (Earlier 62) [Regulation 37 (1) DRT Regulations, 2015]
[See Rule 52 (1) of the Second Schedule to the Income-tax Act, 1961]

E- AUCTION/SALE NOTICE

THROUGH REGD.AD/DASTI/AFFIXATION/BEAT OF DRUM

R.C. No. 61/2019

Vis

T,

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT,
1961 READ WITH THE RECOVERY OF DEBTS DUE TO BANKAND FINANCIAL INSTITUTIONS ACT, 1993

Certificate Holder : Allahabad Bank, S. P. Nagar, Navrangpura, Ahmedabad

Certificate Debtors : Rainbow Papers Ltd. & Others

C/DNO.1. ShriAjay Goenka, 70-71, Sunnse Park, Opp. Drive-in-Cinema, Thaltej, Ahmeadabad-380054,

CIDNO. 2. DraupadideviR. Goenka, 70-71, Sunrize Park, Opp. Drive-in-Cinema, Thatej Ahmedabad-330054,

The under mentioned propery will be sold by Public E-auction sale on 22nd October, 2019 for recovery of sum of Rs,
171,36,05,501=14 {Rupees : One Hundred Seventy One Crore Thirty Six Lacs Five Thousand Five Hundred One and Paisa
Fourteen Only). (Dereetal amount) plus inferest and cost payable as per Recovery Certificate issued by Hoh'ble Presiding' Officar,
DRT-l{less amount already recoverad, ifany), from MIS RAINBOW PAPERSLTD. & OTHERS

0.A. No. 670/2016

':,'? Description of the property to be sold with the names of the co-owners where the h:;i:r:ai:: ':: . Hﬂﬁ:ﬁ?ﬂfﬂ
roperty belongs to defaulter and any other person as co-0wWners. :
i PYPEIE mlcig YR property will not| or Rounded
be sold o
1 Z T. i
Resersa Price in Rs.| 10% EMD in Rs.
01 | AN piece and parcel of non-agricultral land situated at Ambawadi Ahmedabad, Taluka City 4,30,00,000/- 43,00,000/-
Wes! District Ahmedabad farming part of Survey Number 58-1 and 58-2 paiki and sub plod no
78 of Final Plot Mo. 435 Town Planing Scheme Mo, 21 admeasuring 446 sq. meters together
with Bunglow known as “Laxmi House : Opp. Central Bank of India, B/h Satyamev Compolex
Ambawadi, Ahmedabad and fixtuseisinecture and insatalled thereon.

(Friday)

Last date for receipt of applications is 11.10.2019

Deputy Secretary to the Govt. of India

Sd/-
(A.K. Das)

3 Favenue assessad upon the property ar any part thersaf ; Mot known
4 Dalailz ol any athar encumbrance iowhich properly is liabée | Not known
& Valuation alzo state Valuation ghven, iFany, by the Cartificate Debtor : No

G Claimsg, if any, which hawe baen putfonward ko the property, and any ather known parliculars bearing on ifs nature and valus | Not known

https:iiwww.drt.auctiontiger.net

1.  Auction/bidding shall only be

through online elecironic mode

2. Theintending badders shoubd register the paricipation with the service provider-well in advance and get user 1D and password
for participating in E-awction. ltcan be procured omhy wihen the requisite eamest money is deposited in prescribed mode below.
3. EMD shallbe deposited by through RTGSNEFT lalest by 21.10.2019 a5 per detads a5 under:

through the e-auction website ie.

Bank Name and Address  Allahabad Bank
Account Name Allahabad Bank
‘Account No. 50486482076
| IFSC Code No. ALLAD211929
Branch Address 5P Magar, Mavrangpura, ahmedabad.

EMD deposited thereafier shall not be considered for participation in the e-auction.
4. Inaddition 1o above, the copy of PAN Card, Address Proof and kdentity Proof, E-mail 1D, Mobile Number, in case of the company,

copy of board resolution passed by the Board of Directors of the company or any other documeant confirming representation/attomey

of the company and the Receipt/Counter Fila of such daposit should reach to the said sarvice provider through e-auction website by

uploading softcomies on or befone 21.10.2019.1tis a0 held that earnest money of unsuccessiul bidders shall be returned back inthe

respective accounis such bidders throwgh the same mode of payment.
2. Prospective bidder may avail anfine training from service provider

Name of Auction Agency

E-procurement Technologies Lid. {Auction Tiger)

Addross

B-T04, Wall Street-ll, Opp. Orient Club, Nr. Gujarat College,
Ellisbridge, Ahmedabad-380006. Gujarat (India)

Caontact Persan

Mr. Chintan Bhatt, M. +31 9978591888, Ph. 079-61200511

Helpline Nos.

+ 91 9265562621, 079-61200554 / 598 / 568 [ 587 | 538

Email Address

gujaratiauctiontiger.net, chintan.bhattibauctiontiger.net

and property contact

For any quenes related to auction

Mr. Rajeshkumar
Mobile No. +91 9833775798

Email ; br.samahmedabadi@allahabadbank.in

ingh, Chief Manager

]

gale befiore submitting their bids.

=+ o o =

weabsite of the e-auction agency

|, Ahmedabad.

14, Schadule of auction is a5 undear:-

Prospective bidders are advised 1o visd website https:\hwww.drt.auctiontiger.net for detailed terms & conditions and procedure of

The property shall notbe sold below the reserse price,

The proparties shall be sald in 1104, with Reserve Price as mentioned above lot.

The bidder shall mprowe offer in multiples of Rs. 1,00,000¢ during entire auction period.
0. The property shall be sold “AS 1S WHERE BASIS™ and shall be subject to other terms and conditions as pubdished on the official

11. The highest bidder shall have to deposit 25% of his final bid amount after adjusiment of EMD already paid, by immediate next bank
working day by 4100 P.M. through RTGSINEF Tin the account as mentioned above
12. The successful bidderfauction purchaser shall dap-nslt the balance 75% of sale consideration amount on or before 15th day
from the date of sale of the property. If the 15" day is Sunday or other Holiday, then on immediate first bank working day
through RTGS/NEFT in the account as mentioned above. In addition to the above, the purchaser shall also deposit
poundage fee @1% on total sale conszideration money (plus Rs.10) through DD in favour of The Registrar, DRT-,
Ahmedabad. The DD prepared towards poundage’s fees shall be submitted directly with the office of Recovery Officer, DRT-

13. In case of default of payment within the prescribed period, the deposit, after deduction the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Govemment Account and the defaulting purchaser shall forfeit all claims to te property or the
amount depasited. Tha proparty shall be rescld forthwith, aftes the issue of fresh proclamation of sale. Further the purchaszer shall also
beliable to make good of any shortiall or difference between his final bid amount and the: price forwhich itis subsequently sold

{ Date and Time of Inspaction 04102019 | Between 2,00 PM fo 4.00 PM

| Date of uploading proof of EMD/documents 21.10.201% | Up to 04.00pm

\Date and Time of Auction: 22.10.201% | Botween 12.00 Noon to 01.00pm {with auto extension clause of 5
minutes, provided sale shall be completed by 03.00pm)

MEEs0nG,

davp 15415/11/0010/1920

Issued under my hand and seal of this
Tribunal on this 6" Day of August, 2019,

15, The Recovery Oficer has the absolute right 1o accept or reject any bid or bids or 1o postpone or cancel the e-auction without assigning any

&

Recovery Officer-l,
DRT-I, Ahmedabad

Y

£h

The Acquirer has apponted Chaice

Contact Person: Sheefal Murarka
Tel Mo: +31 22 6707 5009

fendering peniod for this Opan Olfer,

BSE shall be the Designated Stock Exchange for the purposa of tendering of Oifer Shares inthe Open Offer.

Equity Broking Private Limited as the registerad broker (Buying Broker) for the
Open Ofier, through whom the purchases and the settlement of the Open Offer shall be mada.

6. Theconfact detads of the Buying Broker are as mentioned below;

Name: Cholca Equity Braking Private Limited

SEBI Registration MocdINZD00160131

Address: Shree Shakambhar Corporaie Park, Flot No. 156-158, J B Magar, Andheri (East), Mumbai-400093

Email: sheetal. murarka & choiceindia.com
7. All Public shareholders who desire 1o tender their shares under the Open Offer would have 10 intimate their
respective sfock broker (*Selling Broker”) during the normal frading hours of the secondary market during 2

8. IntheeventSalling Brokerofthe Public shareholder iz not registered with BSE then that shareholder can approach
the: Acquirer's Broker as defined in the para 6 above and tender the shares through the Acquirer's Broser after
submitting the details as may be raquired by tha Acquirer's Broker to ba in compliance with the SEBI regulations. o

g Such Ofter Shares would be fransterred fo the respective Selling Broker's pool accounts prior to placing the bid,

10.  As per the proviso to Raguilation 40{1) of the SEBI (LODR) Hegulations (as amended by the Securities and 4.
Exchange Board of Indka (Listing Obligations and Disclosure Requirements) (Fourth Amendment) Regulations,

Vil

LETTER OF OFFER.
IX. OTHERINFORMATION

1. The Acquirer and PAC accept the accept full and final responsibility for the information contained in the Public
Announcerment and the DPS and for thesr obligations as laid down in SEBI (SAST) Requlations
The Acquirer and the PAC accapd full responsibility for the information contzined in this DPS that relates to tham.
All information pertaining to the Tanget Company has been oblained from (i) publicly available sources; or (i) any
information provided or confirmad by the Target Company, and the accuracy theraof has not bean independantly
verified by the Manager,
Pursuant to Regulation 12 of the SEBI [SAST) Reguiations, the Acquirer and PAC have appointed Safiron Capital
Advisars Private Limided as the Manages
This DPS will be available on the website of the Manager 1o the Ofer (www.saffronadvisor.com) and ig also
expecied to be available on the website of SEBI (www.sebi.gov.in) and BSE (www bzsindia.com),

2018}, effective from April 01, 2019, requests for effecting transier of securities shall not be processed unless the X,
securities are held in the dematerialized form with & depository, In this Open Offer, congidering the timelnes of [
activities prescribed under the SEBI (SAST) Reguiations, the acceptance of tendared shares will be undertaken
after April 01, 2018, Accordingly, the Public Shareholders who are holding Shares in physical form and are
desirous of tendering their Shares in the Open Ofter can do so only afier the Shares are demateralized. Such
Public Shareholders are advised o approach any depository participant fo have their Shares dematerialized,

A DETAILED PROCEDURE FOR TENDERING THE SHARES IN THIS OFFER WILL BE AVAILABLE IN THE

[SAFFRON

# & % & & popeginng idens

Investor grievance email :

| Saffron Capital Advizors Private Limited
[ CIN: UB7120MH2007PTC166711
| 605, th Floar, Centre Point, J.B. Nagar Andhen (East),
Murbai - 400 059 Maharaghira, India
Tel +81 22 4082 0906, Fax +31 22 4082 0993
Email ; opencffersi@safironadvisor.com
Website: www saffronadvisor.com

| investorgrievancei@isaffronadvisor.com
Contact Person: Varsha Gandhi
SEBI Registration Mumber: INMO011211
| SEBI Registration Validity:

DETAILS OF MANAGER AND REGISTRARTO THE OPEMN OFFER
Manager to the Offer

Permaneni

lssued by the Manager for and on behalf of Ramarao Atchuta Mullapudi (as Acquirer) together with Harika
Vardhani Mullapudi (as PAC), being person acting in concert with the Acquirer.

{through their duly constituted Special Power of Attorney Holder, VSRR Prasad)

Place: Hyderabad, Telangana, India

Data: Seotambar 12, 201%

| Regisirar o fhe Open Offer
KARVY | EGRED

Karvy Fintech Private Limited

CIN: UT2400TG2017PTCA1 7848

Kanyy Selenium Tower B, Plot no.31 & 32, Financial
District, Nanakramguda, Hyderabad — 500 032
Telangana, India

Tel No. +31 40 6716 2222; Fax +91 40 2343 1551
Email: sinward,ns@kansy.com

Investor grievance email: fil. openoffien@kany.com
Website : wew kansma.karyy.com

Contact Person: M. Muralikrishna

SEBI Registration No: INROOOOO022 1

SEBI Registration Validity: Permanent

CONCEFT

epaper .'r.t:ia 'p ress. com

New Delhi
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